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(2021) 12 TDSAT CK 0052

In the Telecom Disputes Settlement And Appellate Tribunal

Case No : Broadcasting Petition No. 462 Of 2021 With Misc Application 506 Of 
2021

Sony Pictures Networks India Pvt. Ltd APPELLANT

Vs

Multicity Digital Consortiun Pvt Ltd And Ors RESPONDENT

Date of Decision : 15-12-2021

Acts Referred:

Citation : (2021) 12 TDSAT CK 0052

Hon'ble Judges : Shiva Kirti Singh, Chairperson;Subodh Kumar Gupta, Member

Bench : Division Bench

Advocate : Angad Singh Dugal, Shiva Vijaya Kumar, Ankush Bhardwaj

Final Decision : Disposed Of

Judgement

Heard learned counsel for the petitioner. Nobody appears for any of the
respondents. As per affidavit of service, notice through e-mail has been served
on all the respondents on 30.11.2021. Some of the respondents have been
served through other means also on subsequent date. It would be appropriate
to grant some  more time to the respondents to appear.

The matter was admitted on the last date i.e. 12.11.2021 and notices were
issued on all the respondents. However, on 13.12.2021 petitioner has preferred
M A No. 506 of 2021 with a prayer to delete respondent nos. 6 & 7 from the
array of respondents on the ground that these respondents are rival MSOs
against whom an interim relief was sought on the relevant ground to restrain
them from granting signals to LCOs served by respondent no. 1. But that prayer
has now become infructuous. Be that as it may, petitioner is at liberty to choose
against whom it wants to proceed further. There is no opposition to the prayer.
Prayer for deletion of respondent nos. 6 & 7 is allowed. M A No. 506 of 2021 is
accordingly disposed of. Amended memo of parties should be filed within one
week and the same shall be taken on record.

Post the matter under the same head on 21.1.2022.
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